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qualified in the same and
passed the physical efficiency
test. Verificstion of his documents was
alss done. But his name was not included
in the select 1list dated 6-12.8.2065.

This Tribunal vide order dated 24.1.2006
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dispose of the pending representation by
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snti.B.Devi, 1earned‘counsel tor
the Railways submits that she would like
to produce original documents pertaining
to the selecticn of the candidate alone
and the expert opinion etc.-Let it be
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order shall be furnished to ﬁhelcounsel
for the respondents, |
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was not present. Again the case was called
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Smti B. Devi, learned Railway counsel. As
directed by this Tribunal she has
pn;duced the original records. We perused
the original records. Since learned counsel
for the Applicant did not turn up, posf the . . .
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When the case. Was h«aard on 26.4.07
as directed by the Tribunal the learned
counsel for the respog_de_x}_ts‘_ informed the
. - - counsel for the applicant about the date of
‘ hearing. Mr LH.Laskar, learned counsel for

the applicant is present today and argued the
case and cited 3 jﬁdgments of the Hon’ble
Apex Court.

() AIR'1972 SC 1091,

(i) . AIR 1967 SC 1326 and

(i) AIR (1998) 2 SCC 192.

. The learned ocounsel for the
respondents submitted that the said
judgments are not applicable in the present
case and the Court has to accept the opinion
of the experts. |

- Hearing concluded. Omder reserved.
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CENTRAL ADMINISTRATIVE TRIBUNAL
'GUWAHATI BENCH, GUWAHATI

ORIGINAL APPLICATION NO.122 of 2006

DATED THE 2™ DAY OF W , 2007

HON'BLE MR. G. SHANTHAPPA 'MEMBER (J)

HON'BLE MR. GAUTAM RAY - MEMBER (A)

Sri Monotosh Das,
S/o Lt. Kirti Ch. Das,
R/0 Vill.-Barnipar,

P.0.-Salchapra,
P.S. Silchar,

District.-Cachar, Assam Applicant

(

By Advocate Shri I.H. Laskar )

V.

.Union of India represented

by the General Manager,
N.F. Railway,

- Law Maligaon,

the Adﬁiniétrative Tribunals Act, 1985, has been filed

Guwahati-1, Assam

.The Chairman

Railway Recruitment Board (RRB),
Guwahati, Station Road,
Panbazar, Guwahati-1

.The Assistant Secretary,

For the (Chairman,
Railway ‘Recruitment Board,
Station 'Road, Guwahati-1

.The Divisional Personal Officer,

Lumding Division, N.F. Railway
Lumding, Dist.Nagaon, Assam : Respondents

By Mrs. B. Devi, Railway Advocate )

ORDER

;HONYBLE MR. GAUTAM RAY, MEMBER(A)

This Original Application under Section 19 of

seeking for the following reliefs:

b3
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"(a) To set aside the impugned speaking order
dated 10.4.06 (Annexure-6) passed by the
Respondent No.2 (The Chairman/RRB/Guwahati).
(b) To direct the concerned Respondent

Authorities to appoint the applicant for the
post of Group-D (Trackman).

3
i

(c) Any order/orders or directions as Your

Lordships may deem fit and proper and in

accordance with law in order to give full

relief to the applicant.”
2. The facts of the case as submitted by the
applicant are as hereunder:- |

The applicant applied for the post of Group-D
(Trackman) under Category No.0l of the Employment
Notice NQ.1/2003 ‘issued by the Railway Recruitment
Board in 2003. After duly qualifying the Written Test,
Physical Efficiency Test and Document Verification,
list of the selected candidates was published in the
Employment News dated 6-12 August, 2005 by the
Respondent authorities and the applicant's Roll Number
was not there. The applicant approached this Tribunal
by filing 0.A.No0.235/2005 which was disposed of by the
Tribunal by its Order dated 12.9.2005 with a direction
to the respondent-authorities to dispose of the
representation of the applicant dated 22.8.2005‘by a
speaking order. A copy of the said Order of the
Tribunal dated 12.9.2005 is enclosed as Annexure 2 to
the O.A. Thereafter the applicant submitted a fresh
representation on 16.9.2005 to the 2nd respondent
(Annexure-3 to the O0.A.) in reply to which the

respondent-authorities vide letter dated 3.10.2005



3
intimated the applicant that his case was receiving due
consideration. and investigation but the respondent-
authorities did not intimate anything furtﬁer to the
applicant. A. copy of the letter dated 3.10.2005 is
annexed as Annexure-4 to the Q.A. The applicant again
approached this Tribunal through O.A.No.9/2006 which
was disposed of by the Tribunal by its Order dated
24.1.2006 with a direction to dispose of the
representation of the applicant dated 16.9.2005 by a
speaking order. A copy of the Order of the Tribunal
dated 24.1.2006 is enclosed as Annexure-5 to the O;A.
Thereafter the 2nd respondent disposed of the
representation of the applicant dated 16.9.2005 by
passing a speaking order dated 10.4.2006 rejecting the
claim of the applicant which was intimated to the
applicant by the said 2nd respondent vide his letter
No.RRB/G/OA/235/05/MD dated 12.4.2006, a copy of which
is enclosed as Annexure-6 to this O.A. The applicant
contends that the concerned respondent-authorities most

arbitrarily and illegally rejected the bonafide claim

of the applicant whereas the Forensic Laboratory Report

No.FSL/208/05-06/239 dated 24.3.2006 goes in favour of
the applicant which clearly states that the persbn who
sat in the written examination and that whose documents
were vefified vide Document Verification dated
24.6.2005 is the same person i.e., the applicant
herein. Eut the applicant is surprised that the

authorities have deprived the applicant from getting
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the post of Group-D (Trackman) stating that both these
persons are not the same by misreading the FSL report.
Aggrieved by the said action of the respondents, the
applicant has moved this Tribunal through the instant
Original Application.

3. The respondents have contested the Application
by filing a counter-reply. The respondents have not
disputed the fact that vide letter No.OA/235/05/RRB/MD
dated 3.10.2005 issued by the 2nd respondent, the
applicant was intimated that this case would be
considered after due investigation as to the
genuineness ofv his handwriting and that the final
decision would be taken by the competent authority.

4. The respondents further state that since there
had been some doubt about the handWriting of the
applicant at different times and in different places in
the process of appointment, the same compelled the
authority to refer the subject case to the Forensic
Laboratory for proper scientific investigation by the
experts to that effect. As per the findings of the
Forensic Department, the respondents had to take
decision whiéh resulted in passing the speaking order
by the respondenté dated 10.4.2006 (Annexuré—6 to the
O.A.). The respondents submit that according to the
report of the Forensic Laboratory it appears that the
person who had originally filled up the Application

Format in response to Centralized Notice No.1/2003 is

B
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not the same person who had appeared in the written
examination as well as on the day of verification of
original documepts. The respondents are guided by the
opinion of the expert body 1i.e., the Forensic
Laboratory. The respondents have denied  the
allegations of illegality and arbitrariness and they
have stated that they have no ill motive to deprive a
candidate uhreasonably dehoring the rules of procedure.
5. Applicant has not filed any rejoinder to the
reply filed by the respondents.

6. Heard Mr.I.H. Laskar, 1learned counsel for:'the
applicant and Mrs. B. Devi, learned, Railway Counsel.
We have gone through the pleadings of the either
parties and also perused the documents produced before
us and the judgment relied upon by the learned counsel
fof the applicant.

7. Before dealing with the matter we may reproduce
the speaking order issued by the respondents dated
10.4.2006 which has been communicated to the applicant
vide No.RRB-OA/235/05/MD dated 12.4.2006 (Annexure-6 to
the O.A.) hereinbelow:-

"RAILWAY RECRUITMENT BOARD:: GUWAHATI

Sub:- 0.A.No0.09/2006 of Hon'ble CAT Guwahati
and order of CAT Guwahati, Dated 24/1/2006.

Ref:- Your Application dated 09/012001.

The Hon'ble CAT, Guwahati order dated
24/01/2005 in the OA No. of 09/2006, has been
carefully gone through by the undersigned and
after due consideration the undersigned passes
the following order.
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1. While verifying the original Documents
of Sri Monotosh Das, S/o Late Kirti Ch. Das,
R/o-Vill.Barnipur, P.O. Salchapra, P.S.-Silchar,
District-Cachar, Assam there had been some doubt
about the handwritings of the Original
Application form of the petitioner in response
to the Centralized Employment Notice of 1/2003
with - reference to the handwritings . of the
particulars filled up by Shri Monotosh Das in
the Office of RRB/Guwahati on 24/06/2005 before
verification of documents.

2. As such for further verification of
handwriting of Shri Monotosh Das also taken on
the very date as at taken of sample with his
clear signature and thumb impression.

3. For conformation of the dis-similarity
of the handwritings of Shri Monotosh Das at
different places in different times the case was
referred to the Director of Forensic Laboratory.
Government of Assam, Kahalipara, Guwahati - 19.

4. In the report received from the Director
of - Forensic Laboratory vide his letter
No.FSL.1208/05-06/239 dated 24/3/2006 conformed
that

(a) hand writings of the person, who
reported for verification of documents
on 24/6/2005 and the handwritings of the
person who actually appeared in the
Written Examination held on 12/12/04 is
same.

(b) hand writings of the person, who
reported for verification of documents
on 24/06/2005 and the handwritings in
the Original application are not same.

5. - It has been specifically pointed out the
Centralized Notice No0.1/2003 directing to all
the candidates who desired to apply in response
to the Employment Notice of 1/2003 that He/She
should £fill wup his/her application format in
his/her ~own handwritings. But in this
particular case the person who appeared in the

written examination and appeared on 24/6/2005
for wverification of Original Documents is not

the same person. As per guidelines to the
candidates in the Centralized Employment
Notice, this is the false/mis-statement

declared by the <candidate himself in the
original - application form which tantamount
cancellation of his. candidature..



5. In view of the facts narrated above the
candidature of the Original applicant (Shri
Monotosh Das, S/0 Late Kirti Ch. Das) is
treated as cancelled.

Please communicate the Order to the applicant.

Secretary
, _ sd/-
RRB/Guwahati v 10.4.2006.
' Chairman
RRB/Guwahati.
sd/-
-10/4/06
8. When. asked as to whether the handwritings in the

original application format and the written examination
and during‘verification of original documents are of
the applicant, the learned counsel for the applicant
could not answer the question straightway. He stated
across the Bar that the Forensic Laboratory Report
No.FSL/208/05-06/239 dated 24.3.2006 goes in favour of
the applicant which clearly states that the person who
sat in the'hritten examination and that whose documents
were verified vide document verification dated
24.6.2005 is the same persdn. In this connection, the
opinion of the Forensic Science Laboratory, Assam
conveyed vide their letter dated 23.3.2006 addressed. to
the 2nd respondent (Annexure-~B to the reply of the
respondents) i1s reproduced hereunder:-
© "The disputed writings and signatures
received vide No.RRB/GEQD/Gr.D/EN of 2003
(loose) dated 21.9.05 have been carefully and
thoroughly examined and compared with the
supplied standard writings and signatures from
their original documents in all aspects of

handwriting identification and detection of
forgery with scientific aids in the laboratory.
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2. The person who wrote the Dblue
enclosed writings and signatures stamped and
marked S1 to S3 also wrote the red enclosed
writings and signatures similarly stamped and
marked Bl to B6.

3.. The person who wrote the Dblue
enclosed writings and signatures stamped and
marked S1 to S3 did not write the red enclosed
writings and signatures similarly stamped and
marked Q1, Q1/1 and Q2 to Ql11."

Hon'ble Supreme Court in the case of Gulzar Ali

State of H.P. [(1998) 2 SCC 192] has held that

Modes indicated in Ss.45 and 47 of the Evidence Act are

not exhaustive. In this context relevant part of Para

9 of the Judgment is extracted below:-

"It must be remembered that expert evidence
regarding handwriting is not the only mode by
which  genuineness of a document can be
established. The requirement in Section 67

of the Evidence Act is only that the handwriting
must be proved to be that of the person

concerned. In order to prove the identity of
the handwriting any mode not forbidden by law
can be resorted to. Of course, two modes are

indicated by law in Sections 45 and 47 of the
Evidence Act. The former permits expert opinion
to be regarded as relevant evidence and the
latter permits opinion of any person acquainted
with such handwriting to be regarded as relevant

evidence. Those and some other provisions are
subsumed wunder the title "Opinion of third
persons, when relevant”. Opinions of third

persons, other than those enumerated in the
fasciculus of provisions, would have Dbeen
irrelevant. Among the permitted opinions those
mentioned in Sections 45 and 47 are also
included. So it cannot be said that identity of
handwriting of a document can be ‘established
only by resorting to one of those two sections."

It is to be noted here that in this caseAthe applicant

has categorically stated in Para 9 (at pages 10-11 of

the 0.A.) that -

R




M. the concerned respondent authorities most
arbitrarily and illegally rejected the bonafide
claim of the applicant by passing the said
speaking order dated 10.4.2006 whereas the
Forensic Laboratory report No.FSL 1208/05-06/239
dated 24.3.2006 goes in favour of the applicant
which clearly states that the person who sat in
the written Examination and that whose documents
were verified vide document verification dated
24.6.2005 is the same person i.e., the present
applicant. But most surprisingly, the
authorities have deprived the applicant from
getting the post of Group-D Trackman stating
that both these persons are not same by
misreading the FSL report, departing from what
it said, which is clearly an arbitrary action
since the handwriting was sent to FSL at the
instance of the respondent authorities and when
they found that the same goes in favour of the
applicant, the respondent authorities, finding
no other ground to deprive the applicant, took
this frivolous ground, that too, by blatant

"misreading of the FSL report.”

A close reading of the FSL report extracted above would
show that, 'in fact, the applicant has failed to
understand the FSL report. The entire report is to be
read as a whole. No paragraph of the report can be
read in isolation. The applicant has not said anywhere
that the FSL report cannot be relied upon. In fact,
statements made in para 9 of the O.A. (extracted above)
go on to show that the applicant has accepted the
report but‘his interpretation is incorrect. That being
the position, question of resorting to other mode to
identify his signature in his case does not arise.
Moreover, on perusal bf the application form and
documents signed by him on 24.6.2005 we find no reason
to doubt that signature of the person who reported for

verification of documents on 24.6.2005 and who signed
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10
the application form are different. It is wvery much

clear that the qignatures affixed on the above two
documents are different. When applicant has accepted

one part of the report he cannot say that the report

“cannot be taken as conclusive proof.

10. That being so, we find nothing wrbng in the
decision taken by the fespondents. Applicant 1is,
therefore, not entitled to get the relief prayed for.
The Original Application, being devoid of merit, is

dismissed accordingly with no order as to costs.

( GAUTAM RAY ) ( SHANTHAPPA )
MEMBER (A) _ MEMBER (J)

.

ua.
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the name of the sendee and o such semdee happens 1o be A" himself, these g 2. 1 :
Crcmmstinees esen wathoat rosanting o the mode isdicated in hoctions 45 amd 47 of Cﬂn."pirm
e Fuidenee At wothd be Loth aent to diaw oo inferem ¢ that - anthor o ey whoin th
conbe bttt o vt o e e T othe s oo it e (ara W that
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Goegested Caxe Finder Scarch Text (iner alia) - o
D?'.und:.'r;lsn., ot “hand wilting’) (expert

i+ yicence of proof)__l

o srae o e i A A . e

B. fvideace Act, 1872 — S. 48 — Expert witness — Tendency to support

e view of person who calied him — Evaluation or substance of
Olseryatican of the Hiziy Court dhat “thers is @ nuseral tendency on the part of an
eapeil WinZs 10 support the view of the penon who called Dbies™ cannot be
dJ%‘“A‘-‘JU'-"d' o, Hlaby so-vatled exjreris !t;wc been s!u.\\f.'n 10 I.u: remunerated
winesees making tennelves w attable on hire to pledpe their oath in favour of the
iz:;ﬁy pJ'\'lnl: g.onm. ’ (Para 8)
C. Penal Code, 1860 — Ss. 302/34 and 120-B — Circumstantial evidence —
Letters stized from the possession of the appcllag}t‘s and petil}on presented by
one of Hiem (0 the Chiel Minister establishing motive for the crime — Statement
of ik wiiness that he found the deceased Iying dead in a pool of blood — Merely
pecause the injuvics were not suflicient to cause instantancous death no
inforence can he drawn that the witoess reachied there onty muach after the
L L errurrrivt - Possibility of the deceased Tying unconscious and the withess
¥ C g i for granted that he viss dead c_(mid not be ruled out — Evidence of
: rerovers of weapons of offeine ot the instance of sceused does not become
mmdg;.'s wmerely on pround il blaod found on those weapons .\v:as not
{dentitied os human bloud ~ Held, in the circumstances of the case puill of A-1
and A2 is ostabiishied — Hoveven circumstances are not sufficient to camplete
he chain apninst A-3 (Paras 13 to 16y

. S-M/18727/CR
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N Advovates wlo apyeared in this case ' '
b * l\it!;q'}' Giane and KB, Sinka. Senior Advocates (Ao K. Sharmia and PD. Sharma,
% A:iw..: v, il themd for the Appettantsd
?: AS, Rowar DA Rum, T Sridharan and Naresh K. Sharma, Advocates, Tor the
R Respeas it
Lo ) .
¢ C @ Lhronlegicd Iist of eares cited on page(s)
G ey ATR SCSTSUNST 1458 Cor 13 1346, Mobardk Nif Ahmed v Staic of
» | oty ; - A%6a-b
3 AIR 14T NU3SE: 1937 Cri L3 359, Ram Clandra v, State of U, 196a

The Judgment of the Courtwas delivered by
THUMAS, J.— Three brothers wcrclchmgcd for ilﬂplt:;\}g‘lﬂh@ a ‘d‘csign.cd
ciminal conspiracy for elimination of one who was their bete noire. The

A Section 120-B and Section 302 read with Scction 34 of the Indian Penal
Code and consequently they were convicted und}'scmcnccd to undergo
¥ imprisonment for life hﬁcsidc» payment of some tinc. These appeads, by
special fewve have been filed by the aforementioned thice bret™ s/

2, The person who was murdered in pursuance of the criminal
sonspiracy — Tara Chand — was the factotum of Jui Paul (PW 13) .wnh
whom the appelivats nad scores (@ settle for long. Prosecution case, bricfly,
it on the motaing of 9-5-1990 the three appellants had a dig at Snt
'11!5,}3 Chauhan (wife of Jar Dauly and it resulicd in the initiation ol a
S cepcctding umler Secticn 107 of the Cude of Criminal Procedure against
oo :hcm. The appellants were infuriated by it and the acerbity between ihe two

P R R L L T I PR

Gessions Cout and the Itigh Court concurrenty found them pnilty of
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194 SUPREME COURT CASES (1998) 2 SCC

factions got aggravated further. At about 6.00 p.m. the three appellants
together proceeded to a glade situate near a jungle where the deceased Tara
Chand was working and showered blows on him with gandasi and chhura
(both cutting weapons). The victim made a loud cry which auracted the
aitention of some people in the proximity who rushed to the spot, but in the
meanwhule the assatlants took to their heels towards the jungles. Those WhP
reached the spot found Tara Chand lying dead in a pool of blood. ‘

3. As there was 10 cvewitness for the murder, the prosccution had to rest
on circumstances alone for proving that the appellants have murdered Tara
Changl. The Sessions Court and the High Court found, in one accord, that the
circumsiances have concatenated into a complete chain pointing unerringly
to the complicity of the appelants in the murder of Tara Chand.

4. There was no dispute that Tara Chand was murderes” °n the cvening of
9-5-1990 at the place of occurrence mentioned by the prosccution. The post-
mottem examination conducted an the body of Tara Chand revealed that he
had o number o1 incised injuries, fracture of 1ibs, and some stab woinds.
One of the stab injuries had penetrated into the abdominal cavity. ;\.no!hcf
stab wound plunging through the second and third intercostal space (right
side) had caused a cut an the peritoncum. It is clear that the deccased was
the victim of a murderous attack inflicting many blows with cuthing
weapons.

b

¢

5. The nwin circumstances {ound by the two courts are the following: (n -

The appellants were sore with Tara Chand for his rolc as goonda of Jai Pauli
(2) the three appellants were found proceeding towards the place Of
occurrence just a few minutes before the occurence. PW 6-A (2} clork
attached 1o the post offree of Nuhan) saw the thrce appellants during the
cvening and fater PW 6-A heard about the murder of Tara Chand: (3) pPw4da
boy aged 13 saw the appellants sitting in the open ficld near the place 0!
occurrence at about 5.30 pam. and a few minutes later PW 4 heard a cry “llat
Ram mar diya™ (Oh God, T am killed); (4) PW 2 Raumn Singh heard the same
cry from near the place o occunence and the witness ran to the spot and saw
the three appzlants running towards jungle arca and Tara Chand lying dead
i a pool of blood: (5) A-1, Raj Mohammad. told the investigating officer,
duving interrogation, that he had concealed a gandasi among xhc:bushcs.
Whnen he was tihen to tmt place he ook out P-2 — a gandasi — from the
conceated place. Likewree the setond accused, when interrogated, told the
investigating ofticer that he had concealed the knife in the jungle and when
e was taken i that piace he ook out -3, the chhur from beneath the
crowth of the juagle. a1 that the gandasi and the chhura were subjected 10
enomival tests 1 the Forensic Scienee Laboratory, and blood was found
sticking on both the weapans.,

prove that there was any metive for the appetlants to target Tara Chand, fog
their grouse was only towards Jai Paul (PW 13). Leamed counsel contende
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degeased vl was ol wross, in the evidence, that some leters '1 lutr wis
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I that dett C coniaing a reauest o Chicf
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> letters are genuine, sharma), Governmen
&I lhoi&- tx:\‘:;ul» : t’h: decensed. PW 20 (M..l.‘,' 313»‘22,31\\/riti|1g i Al
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e Lettere ave an opt he evidence of DW (N.K.
aid Jetters g aceused, through the ¢ " show that
, > by the accused, : andwriting) (o show th:
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196 SUPRENE COURT CASES (1998)25CC 7 o oo
. _ ) i much afier the ocy
wnult{ be sufficient to dr:\\\: an inference th{xt the author or even scribe of that T injurics  sustained -
fetter is the sender amd *Ais the sendee of it s "L @ instantancous demt ..
it Referenee can be made 1o two decisions of a three-Judge Bcngh of A the deceased lying ’
this Court. First is Ram Chandra v. State of U.P' whercin authorship of ‘~ ‘Clinically corect .
some questioned letters has been found onahe sirength of “various items, of o been lying uncons ¢
external and internal evidencee™. The same three-Judge Bench has obscr\'t'.‘d - é it for granted.that ,,
in Mobarik Ali Almied v. State of Bombay? thus: ‘ , ’\ - body surrounded
“The proof of the genuineness of a document is proof of the .ty r & particular note of
authorship of the document and is proof of a fact like that of any other . = midlinc which the |
fact. The evidence relating thereto may be direct or circumstantial. i i would have rende- :
may consist of direct evidence of a person who saw the document b_cgns i{;. and it was quite pc -
wiitten or the signature being affixed. It may be proof of the handwriting that Tara Chand h
of the contents, or of the signature, by orc of the modes provided 19 , the evidence of PV
Scections |45 and 47 of the Indian Evidenze Act. R ¢ 18, Learned ¢
It may also be proved by inernal evidence afforded by the contents — " §2 and the chhura wa
of the document, This last mode of proof by the contents inay be 9f e cvidence relating
considerable value where the disputed document purports to be a linkm 5 concerning recove
. a chain of correspondence. some links in which are proved to the {‘. . A-L(Raj Mohapu:
satisfaction of the Cowrt. In such a situation the person » o is the B admissible in-evid
recipient of the document, be it cither a letter or a telegram, weald be it 4 .;, -9 he concealed the
a reasonably good position both with refercnce to his prior knov. ledge of * 4 . recovered. Sectidi
the writing or the signatere of the alleged sender limited though it may t;;u < accused admissibl
be, as also his knowledge of the subject-matter of the chain of £i..  only to the exte
correspondence, ta speak to its authorship.” T incriminating ci.rq
11. We find much Support from the aforesaid observations to formulalc JA o Chhu_ra were disi
ihe legal position that the modes of proof envisaged in Scciions 45 and 470f ¢ FTR L admitted to the jx
the Evidence Act are not exhaustive for proving the genuineness 0f ‘%’ . Places.
thorship of a docuinent. o 16. The circ
12, In this case Ex. PW 20-B, a letier was taken into custody from the g’%_‘ “ndoub&sﬂx.po‘imm
possession of A-1, Raj Mohammad. It is ostensibly a leticr written by Dis 45 not sufficient to ¢ -
hrother A-2, Niaz Ali, ihe contents whereof are scemingly matters withinthe g+ that PW 4 (Sanjec
perronal krowledge of those persons. From those internal circumslunccs}_hc f ‘E‘;?‘.‘ “}C °‘h‘?"1-‘w°- &
Court can justifiably reach a conclusion that the letter was written by Niaz g~ Circumstance’ ma:
. Al(A-2) 1o his brother Raj Mohammad (A-1). _ ._ ‘“,?' ¢ funning K‘O_Wardg .
13. That apant, A-1 {Raj Mohammad) has not disputed his authorship of & ;,;,}ji,{ A ‘zil'f‘-uglsm:\ces_ al{(
Ex. PMM, the petition which was presented 1o theé Chicf Ministcr,.‘«‘_f‘,“.}',,,_g? ‘ 1) had 5‘,118?‘9_“.':
Himachal Pradesh. The contents of the petition would unmistakably point 0., %6y g °°"-".‘9‘_§°‘}f‘33 S€.
the fact that Tara Chand was considered 2 nightmare to the family of .‘hciﬂ(“f"i; y 17:’?&\1 the “re
appeltanis. Therefare, we unhesitatingly agree with the finding of the two - g’ MOhamma,@ and p
cowrts that the appelisnis had sufficient motive as against the deccased. B QPPC‘laﬂtQUIZM
14. Learmned counsel contended that as PW 2 fouad the deceused lying e, sé:‘°’l°¢af2é¥§§¢,df‘
deid an inference can be drawn that he ‘would have reached the place only fy Mrij 1;1?;8? tbetset:
_ : AB R e
} AIR 1957 SC 381 : 1957 Cri L3 559 Sl R (N - ,
2 AIR 1997 SC 887 11958 Cri LY 1346 W 2
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At e cadniers sy aenbion s based on the premise that the
cotencd b docesed wounly not have resuited in his
~~'.'....‘z;:n.‘ e death, 10 s that W2 id o his evidence that he found
e ¢ e Dving dead mea pool of bleod, Such an impression need not'be a
caily corredt observation, s p'us.sihlc that the deceased would have
beell 1ying unconscious b wus nearing death, but PW 2 would hu\fc lul_«:n
4 for gramed that he had rc:w!wd his end when he ol?scn’cd the still lying
tly surrounded by v carmine background. !n this context we make
~gticular note of one incised wound on the parictal region just left !o_thc
;v.zh!lmv: which the decior fourd on the dead body during sutopsy. That injury
wedd bave rendered the victin o suddenly go into an unconscious stage
ed 1t was quite ponsible that when PW 2 seached the spot he would have _Iclt
st dara Chaid had abieady died. We aae, therefore, not persuaded to reject
pie evidence of PAY 2 on that seore alone.

15, Leamed counse! conterded that since blond found on the gandasi
- e el was not identificd as human blood there is no utility with the
;»‘;dcncc reluting o the recovery of the weapons. The important aspect
Lonvuriin 2 tecovery of the wegpons 1S lh_u( it renders .thc‘stmcn.mms made by
A-1(Rq) Mohanunad) and A-2 (Niaz Ali), to the police investigatiag officer
o -able 1 evidenee. Both of them had stated 1o the polic. v.pur;uc'ly that
“ comealed the peseective wedapons at the place whecefvom it Wity
Locovered. Section 27 of the Evidence {'\cl renders such statement of the
soowsedd admissible in evidenee, whether it amounts to con'fcssmn or not, but
oy o the exten i dulmf:ln'c’fy xclu(f:s to the fuct discovered. 'bu the
enrineing cucustanee in his case is not merely that o gandasi and a
ooy wore disinterred by the police but that those accused  persons
Tl the pobiee G such weapons were concealed by them at those
-

1o, Cihe crcuestances namated above when put together  would
hebndly peint to the smit of A-Tand A-2. But those circumstances wre
:,;.; aticient to vomplete a chain as against A-3. In this conteat we point out
;51 PW 4 (Sanjecy Kumar) did not see A-3 (Gulm( All) at all when he saw
s otlier two accused siting near the place of occurrence. ']'l_lc only
;:;u:nst:mcc made against A-3 15 that PW‘ 2 Ram :Smgh saw him also
janning towards the jungle, besides the motive established. But those two
reymstances alone are not enough to conclusively say that A-3 (Gulzar
‘.\m had also participated in the murder of the deccased. Consequently the
;x.viction and sentence passcd on him are liable to be sct aside.

17. In the result, we dismiss the appeal filed by the appellant Ryj
srchammad and appellant Niaz. Al but we allow the appeal ﬁ!cq by the
;«...mxiiam Gulzar Alt and accoudingly we sel ::su}c the conviction and
.’i:;!,cncc passed on hiim and we acquit him. We direct _that the appellant
:f’:u!lar Ali be set at liberty forthwith unless he is required in any other case.

~ s
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"ORIGINAL APPLICATION NO. 499 OF 2006.

Sri Monotosh DS .......cvveevveeveerere e ssorssesves oo sve s .. Applicant /
- Versus -

The Union of India & Ors. ..........ceccoevviiie s iecvv e e .. Respondents

LIST OF DATES :-

12.12.2004 :Applicant appeared in the written statement test for the post
of Group- D (Trackman) under Category No.01 of Employment
Notice No. 172003,

2} 10.05.2005 :After qualifying the written test the Respondent No.3
issued a call letter to the applicant for physical eﬂimmcy test
vide letter No.RRB/G/41/16.

3} 23.06.2005 : The applicant appeared in physical efficiency test
held at Maligaon Railway Stadium, Guwahati.

4) 23.06.2005 : After successfully qualifying the physical efficien:.,
test another call letter for Document Verification was issued
to the applicant by respondent No. 3, vide letter No. —
RRB{Gf41} 10. ‘

S5) 24.06.2005 : Applicant aﬁpeared before the concerned a.u.thbrity
for Document Verification with all his Original Certificates,
testimonials.

6)66-12.8.05 : List of selected candidates for the said post were
published in the Employment news.

Af

7) 22.8.05 : Applicant submitted representation to allow him to know
the reason for his non selection in the said list. .

8) 06.09.05 : Filed an Original application being O.A. No.235/ ()5 before
this Hon'ble Tribunal,

9} 12.09.2005 : Order passed by this Honble Tribunal in
0.A.No.235/ 2005 disposing of the matter with a direstion to
the respondents to dispose of the representation, if so filed
by the applicant afresh, by a speaking order expeditiously.

10) 16.9.05 : Applicant submitted a fresh representation to the
‘-respondent No.2 alongwith a copy of the Order dated
12.0.2005 praying for his appointment.
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11) 3.10.05 : Respondent No.3 wrote a letter to the applicant
intimating him that his case was being given due
consideration and investigation by the competent authority,
i.e. the Chairman, RRB. '

12) 24.1.06 : Order dated 24.1.06 passed by this Hon'ble Tribunal in

0.A.N0.9/2006 disposing of the matter with a direction to
the respondents to dispose of the representation by a
speaking order. '

13)10.4.06 : Impugned speaking order dated 10.4.06 passed by

respondent No.2.

Filed by

Advocate
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

GUWAHATI BEWCH .

ORIGINAL APPLICATION NO.  J22_ /2006.

- BETWEEN -

Sri Monotosh Das

S/0 Lt, Kirti Ch. Das
R/0 Vill;rBarnipar
P.0O,- Salchapra

P.S. ~.8ilchar

Dist.~ Cachar , Assam .

ceseseccss Applicant -

- Versuys -

l. Union Of India
Represented by the
General ﬁanager . N}F. Railway ,

Law Maligaon , Guwahati-1l , Assam .

2. The Chaimman ,

Railway Recruitment Board ( RRB )
Guwahati , Station Road

Panbazar , Guwahati - 1 .

Contdeeeees

KR
g
£

2R. 0%, %é

o
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3. The Assistant Secretary ,
For the Chairman ,
Railway Recruitment Board

Station Road , Guwahati- 1 .

4. The Divisional Personal Officer ’

Lumding Pivision , W.F, Railway

Lumding , Dist.- Nagaon , Assam .,

essesses. Respondents ;

DETAILS OF APPLICATION ¢

(a) Name of the Applicant $- Sri Mon5tosh Das

( b) Name of the Father :- Late Kirti Ch. Das

(c) Age of the Applicant *- About 35 years

( d) Address of the Applicant®- Sri Monotosh Das
3/0 Lt. Kirti‘Ch. Das
R/0 Vill- Barnipar
P.0.~ Salchapra

PeS.~ Silchar

’hDist.— Cachar, Assam .

Contd:}oo..--....
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REASON FOR WHICH APPLICATION IS MADE :-

The applicant applied for the post of Group-D(T,ackman )
under Category Np.0l1 of the Employment Notice No, 1/2003

n .
adv%Fised by the Railway Recruitment Board in the year 2003.

After duly qualifying written Test, Physical Efficiancy Test

and Document Verification, list of the selected candidates was

»

published in the Employment News aated 5412 August 2005 by the
Respondent Authorities and the applicant's Roll number was.not
present in the said result sheet. Having no other alternative ,
the applicant approached this Hon'ble Trigunal by filing 'an

Original Application ( O.A. NO. 235/05 ) and the Hon'ble Tribunal
wa$ pleased to dispose of the matter vide its order dated
12.9.2005 with a direction to the Respondent authorities to dis-
pose of the representation dated 22.8.05 , by a speaking order
exped:itiously . Théreafter » the applicant submitted a

fresh representation on 16.9.2005 to the Reépondent No. 2 and
accordingly the Respondent authorities vide its letter dated 3.10..
2005 intimated the applicant that his case was receiving due con-
sideration and investigation . But the Respondent authorities are
'sitting over the matters and having no other alternative , the

Hon'ble Tribunal by filing an

applicant again approached this
Original Application ( O.A. NO. 9/2006 ) and the Hon'ble Tribunal
. was pleased to dispose of the matter vide its Order dated 24.1.06
with a direction to dispose of the representation dated 16.9.2005

by a speaking order . In view of this Hon'ble TribunalsOrder ,

the Respondent No, 2 ( Chairman / RRB/ Guwahati ) disposed of.
the representation dated 16.9.2005 of the applicant by passing a ~
speaking order dated 10.4.2006 rejecting the claim of the appli-

cant which was intimated to the applicant by the said Respondent

Contdeeess
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No. 2 vide his letter No., RRB/G/OA/235/05/MD dated 12.4.,2006.
That the concerned‘respondent authorities most arbitrarily
and illegally rejected the bonafide claim of the applicant by
passing the said Speaking'order dated 10.4.2006 whereas the

Forensic Laboratory 3eport No. FSL./ 208/05-06/239 dated 24.3,

2006 goes in favour of the applicant which clearly states that

Appeaved

the person who 'x . in the written Examination and that whose

-documents were verified vide document verification dated 24.6.05

is the same person » i.e. the present applicant . But most surpri~

.singly + the authorities have deprived the applicant from getting

the post of Group-D ( Trackman ) stating that both these persons

are not the same by‘misreading_the FSL report, thereby departing
from what it said wh;ch,is clearly an grbitréry action since the
‘handwriting was.ﬁgi:to FSL at the instance of the respondent
authorities and when they found\that the same goes infavour - of
the applicant , the respondent authorities , finding no other
ground to deprive the applicant , took.this frivolous ground,
that too , by blatant misreading of the FSL report and hence

being aggrieved , the applicant has approached this Hon'ble

Court by filing this Original application .

SURJECT TN BRIEF :

The applicant applied for the post of Group-D( Trackman)
under Category No. 01 of the Employment Notice No, 1/2003
advestised by the Railway Recruitment Board in the year 2003 .

After duly qualifying written Test, Physical Efficiancy Test

- and Document verifigation , list of the selected candidates was

published in the Employment News dated 6-12 August 2005 by -the

Contd.,...
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Respondent Authorities and the applicant's Roll number was not
present in the said result sheet. Having no other alternative ,
the apélicant approached this Hon'ble Tribunal by filing an-:
Original Application ( 0O.A, NO, 235/05 ) and the Hon'ble Tribunal
was pleased to dispose of the matter wide its order dated

12.9}2005 with a direction to the respondent authorities to dis-

pose of the representation dated 22.8,05 , by a speaking order

exped@itiOusly « Thereafter , the applicant submitted a

fresh representation on 16,9.2005 to the Respondent No. 2  and
accordingly the Respondent authorities vide its letter dated 3.10,.
2005 intimated the applicant that his case was receiviﬁg‘due cOon-
sideration and investigation ., But the Respondent authorities.afe

sitting over the matters and having no other alternative , the
applicént again approached this HonlBie: Tribunal by filing an
Original Application ( O.A, NO, 9/2006 )} and the Hon'ble Trﬁﬁmhal
was pleased to dispose of the matter vide its order dated 24,1,06
with a direction to dispose of the representation dated 16.9.2005
by a speaking order . In view of this Hon'ble Tribunal's order ,
the Respondent No, 2 ( Chairman / RRB / Guwahati ) disposed of
the representation dated 16.9.2005 of the applicant by passing a
speaking order dated 10.4.2006 rejecting the claim of the appli-

cant which was intimated to the applicant by the said Respondent
No. 2 vide his letter No. RRB/G/OA/235/05/MD dated 12.4.2006 .

That the concerned respondent authorities most arbitrarily and

a

illegally rejected the bonafide claim of the applicant by passing
the said speaking 6rder dated 10.4.2006 whereas the Forensic
Laboratory Report No, FSL./ 208/05-06/239 dated 24.3.2006 goes

in favour of the applicant which clearly states that the

Contd,...
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person who sat in the wfitten.EXaminétion and that whose
dociments were verified vide document verification dated
24,6,05 is the same same person , i,e, the present applicant.
But most éurprisingly . the authorities have deprived the
applicant frOm'getEing the'pbst of Group-D ( Trackman ) -~ -
stating that both these persons are‘not the same by misreading
the FSL report , théreby departing from what it said which is
clearly an arbitrary action® since the handwriting was se&ff to

FSL at the instance of the respondent authorities and when they
found that the same goes infavqur of the applicant , the respon-
dent authorities , £finding no othef ground to deprive the appli-
cant , took this frivolous ground , that too , by blatant mis-
reading of the FSL report and hence being aggrieved , the
applicant has approached this Hon'ble Court by filing this Original

application .

JURISDICTION OF THE TRIBUNAL 3

The applicant declares that the subject matter of this

application is within the jurisdiction of this Hon'ble Tribunal..

LIMITATICN :-

The applicant further declares that the present
application is within the limitation provided under Section

21 of the Central Administrative Tribunal Act, 1985 .

Contd..-..-
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BRIEF PACTS OF THE CASE i1~

1. That the applicant is a citizen of India and a permanent
resident of Village~Barnirpar , P.O. Salchapra, P.S. Silchar
in the District of Cachar, Assam and he is entitled to all

the rights, privileges and protections guaranteasd under the

Constitution of India and the laws framed thereunder .

2, That the appliéant being a qualified candidate applied

for the post of Group-D (Trackman ) under category No. @4, of

Employment Notice No.'1/2003 for Lumding‘Division in the year

2003 and accordingly he qualified both the written Test as well
as Physical Efficiency Test successfully .Thereafter Respondent
No; 3 issued call letter vide letter No. RRB/G/41/10 date
23.,06,2005 for doéument verification. The applicant appeared in
the test and subsequently +he list of candidates in the Employ-'
ment News dated 6,.12.2005 was published but the applicant's name
was not found in fhe list . Thereafter applicant submitted
representation dated 22,8.2005 to the Respondent No, 2 to allow

him to know the reason for his non-selection: for the post .

A copy of the aforesaid representation

dated 22.8,2005 is annexed as Annexure-l,

3. That héving no other~alternative remedy , the applicant
aporoached this Hon'ble Tribunal by filing an Original Appli-
cation being O.A, NO. 235/2005 and the Hon'ble Tribunal was

also pleased to :dispose of the same vide its order dated 12.9.05 .

with @ direction to the Respondents » particularly the Respondent

Contd‘cotoo
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No. 2 , to dispose of the representation , if so filed by

the applicant afresh , by a speaking order expeditiously .

A copy of the said order dated 12.9.05

passed by this Hon'ble Tribunal in O.A.

v No0.235/2005 is annexed as Annexure-2 ,

Page -

4. That thereafter , the‘apblicant:submitted a fresh

representation to the Respondent No. 2 on 16.9,.2005 alongwith
a copy of the orﬁerwdatedll2.9;2005 passed by this Hon'ble
Tribunal in O.A, NO. 235/2005 prayiné for.his appéintment to
the post of Group;D under C;tegory No. 1 of’Employment Notice

No. 1/2003 .

A copy of the aforesaid representation

‘ dated 16.9.2005 is annexed as /i %!

Annexure - 3 ,

5. That thereafter, the Respondent No. 3 vide his

letter dated 3.10.2005 intimated the applicant that his

case was receiving due consideration andlinvestigation by

the competent authority, i.e. ;7 the Chairman , Railway Récruits.

ment Board , Guwahati ( Respondent No, 2 .,

A copy of the aforesaid letter dated

3.10.2005 is annexed as Annexure-4 .

Contd¢..... °
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6. - That the apvlicant begs to state thét since the'
date of Submission of the representation on 16.9.2005, the

Respondent authorities nad been 'intentionally delaying in
,the matter in order to deprive the applicant from hisllegi—
htimate claim for appointment to the post of Group=-D (Trackman)

and having no other alternative remedy , the applipant agéin

approached this Hon'ble Tribunal by filing an Original Appli-
‘cation being O.A. No. 9/2006 and this Hon'ble Tribunal was
also pleased to dispose of the same vide its order dated 24.1..
2006 with a direction to the competent authority particularly

the respondent No., 2 to dispose of +he representation by a

speaking order intimating the position to the applicant within

‘a period of three months from the date of receipt of this Order,

A copy of the said order dated 24,1.06
passed by this Hon'ble Tribunal in
0.A, No., 9/2006 is annexed as

Annexure - 5 .,

7; That thereafter , the applicant submitted a copy of the
said Hon'ble Tribunal s order dated 24,1,2006 to respondent
‘No;‘2 and other competent authorities .

&
8. That in view of this Hon'ble Tribunal's order date

24,1.2006 » the respondent No, 2 (Chairman /RRB/Guwaha#i y -
passed a speaking order on 10.4.2006, which was intimated to
the applicant vide letter dated 12.4.2006 issued by the said -

Respondent No. 2 wherein he stated that there had been some

doubt about the handwriting of the applicant found in the

Contd.ee..
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Application Form in response to the Centralized Employmemt

Notice of 1/2003 with reference to the handwriting in the

particulars filled up by the applicant in the Office of

‘RRB » Guwahati on 24.6.2005 before Document verification e

Fof confirmation , the handwriting . of the applicant was
referred to the Director of Forensic Laboratory , Govt. of
Assam , Kahilipara , Guwahati-19 and the said Forensic report
conformed that haqdwriting of the person, who reported for
verification of documents on 24,6.2005 and the handwriting of
the person who actually appeared in.the written Examination held
on 12,12.2004 is_sa@e . but tﬁe handwriting in the Original

Application is not same with the handwriting of the person who

reported for verification of document .
P

RN

A copy of the said speaking order
dated 10.4.2006 passed by respondent

No. 2 is annexed as Annexure =6,

%.
Tnat the applicant begs to state that the concerned

respondent authorities most arbitrarily and illegally rejected

the bonafide claim of the applicant by passing the said speaking
order dated 10.4.2006 whereas the Forensic Laboratory  report

No, FSL 1208/05~06/239 dated 24.3.2006 goes in favour of the
avplicant which clearly states that the person xR who sat in the
written Examination and that whose documents were verified vide
document verification dated 24.6.2005 is the same person i.e., the
present applicént . But most surprisingly , the authorities have

deprived the abplicant from getting the post of Group-D Trackman

stating that both these persons are not same by misreading the

contd‘c.o.
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FSL report , departing from what it said , which is clearly
an arbitrary action since the handwriting was sent to FSL at
the instance of the respondent authorities and when they found

that the same goes in favour of the applicant , the respondent
authorities , finéing no other ground to deprive the applicant,
took this frivolous ground, that too, by blatant misreading of

the FSL report .

10}. | fhat the;appliéanﬁ pfa§éd that as per the said FSL
report , handwriting of the persoﬁ » ‘'Wwho reported for verifim
cation of doéuments on’ 24/6/2005 and the handwriting in the

Original applicatioh are hot same , the'applicant denies the
same and most humbly states that he"ﬁimself had filled up the

Original Application Form by complying all the norms prescribed
in the application form . Further the applicant had already
qualified the written Test as wellds physical Efficiency Test

and the stage of Document verification is only a formality  and

§

if Certificates and testimonials as submitted by the applicant

earlier are found to be true and also that the handwritings in
the Janswen.; scripts of the written Tests are found to be
genuine , then there cannot be any ground for deprivation of the

applicant from getting selected for appointment .

11. That the applicant further begs to state that earlier
the Respondent No, 3 verbally informed the applicant on 22.8.0%5
the reason for his non-selection was due to the dis-similarity

in the photograph submitted by him-in the Original application

form in the year 2003 with that of his recent photograph and

Contd.'....
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this time the respondent authorities depriving him by

taking a new and false plea that the handwriting in the
Application Form is not same does not conform with that

of the applicant's handwriting . All these acts clearly
. ) - . . J
show the malafide intention of the Respondent authorities

in depriving{the applicant from getting appointment .

12, That tﬁe applicant's Fundamental Rights have been
violated by the Respondent authorities on extraneous consi-
derations by illegally depriving him for the post of Group-D
(Trackman ) under Category No. 1 of Employment Notice No.-

1/2003 .

13, That the selected candidates were already recruited
in the Group-D (Trackman ) pést'by the respondent authorities

S L.t «__ . t.. whereas the applicant was deprived,

although #he genuinely passed all the tests and had bonafide
impression that the authority might select him for the post
of Group~D (Trackman ) but unfortunately he was not selected

and having no-other alternative the applicant has approached
this Hon'ble Tribunal by filing this Original Application and
this time urgent interferemnce is sought for in the matter so

that the applicant also get appointment .

14, That the applicant has no other alternative and/or
efficacious remedy and the remedy prayed for is just adequate

and proper .

a)ntd.ooooo
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15. That the applicant has demanded justice and the

same was denied to him .

16, RBLIEFS SOUGHT FCR 3

In view of the facts mentioned above , the applicant

Prays for the following reliefs :=-

(a) To set aside the impugned speaking order dated 10.4.06
( Annexure- 6 ) passed by the Respondent No. 2 ( The

Chairman / RRB/ Guwahati ).

(b) To direct the concerned Respomdent Authorities  to

appoint the applicant for the post of Group-D (Trackman ).

(c) Any order/forders or directions as Your Lordships may
deem fit and proper and in accordence with law in order to give

full relief to the applicant .

And for this act of kindness , Your applicant as in

duty bound shall ever pray .

17, LIST OF ENCLOSURES :

da) A copy of the representation made by the applicant to the

Chairman, Railway Recruitment Board, dated 22.8,2005.
(b) A copy of the order dated 12,9.2005 passed by this Hon'ble

Tribunal in O,A, No. 235/2005 .

(c) A copy of the fresh representation made by the applicant to the

Chairm®n, RRE, dated 16.9.2005

Contg
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M. Das.

(@) A copy of the letter dated 3,10.2005 issued by the

'Respondeht No. 3 to the applicant Q

de) A copy of the order dated 24.1.2006 passed by this

Hon'ble Tribunal in O0.A. No. 9/2006 .

"(£) A copy of the impugned Speaking order dated 10.4.2006

passed by Respondent No. .2 .-

18, DETAILS OF POSTAL ORDERS ;-

Postal Lélrder No.' - 2 ¢ G2 2_-,-41 27 4

Date of issue e ")\’Z‘ S ' o0
- ’ ; N
Payable at $= UL_OL»:‘(LQJT\ K

eoesseee Verification .
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¢t VERIFICATION 3

I, Sri Monotosh Das , aged about 35 years, S/0 -
Late Kirti Ch.. Das , Resident of Village-Barnirpar , P.O.-

Salchapra , P.S.- 8ilchar , Dist.- Cachar,Assam do hereby

verify the contents of Paragraph Nos. 4,7, 9% 15

of the application are true to my personal knowledge and he

contents of paragraphs No. &, 3. Y,5, 6 £ ¥ are
matters of records , which I believe to be true and correct and
the rest are my humble prayer and submissions before this

Hon 'ble Tribunal .

) - And I sign this Verification on this the _'%?“_/_ day

of May / 2006 at Guwahati .

Date :-% 05 Rowb

Crel Moo dosh DA,
Place t- W

Signature of the Applicant .
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ANNEXURE- flf .

To
The Chairman ,
Railway Recruitment Board ,
Station Road , Guwahati - 1 .
SuB: - Prayer for'aliowing‘me to know the ground for

non-selection to the post of Group-D under Category
No.0l1 of BEmployment Notice No. 1/2003 .

Respected Sir ,

It is to bring forth‘to your kind notice that I
qualified in the Selection for the post of Group~D under
Category No. 01 of Employment notice No, 1/2003 . That after
'passing the Written Exam , I was called for physical Effici-

ency test under Roll. NQQ 24686652 on.23/6/05 at 6.30 A.M,
and I also qualified in tge samé and Ehereby was called for
Document Qerification on 24/06/2005 at 10 A.M.

- That, thereafter, the declaratioﬁ of the result I

was very much taken aback when I found that my Roll No, was
not there in the result sheet. It is a matter of grave con-

cern as to why my name ( Roll No. ) was not published .

Therefore Sir , it is prayed to you to let me know
why my Roll. No. was not there in the result sheet since I
have produced before you all my original testimonials and

documents to your satisfaction as asked by your goodself .

’

Thanking you
Dated , ‘ Yours faithfully .
The 22nd Aug/2005 . _ sd/-

( Sri Monotosh Das )

Roll Ho. 24636652

Address for Communication : Monotosh Das , P.C.-3alchapra ,

Vill- Barnirpar, Dist.-Cachar, Assam.

- Pin.- 788814,
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CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

ORDER SHEET,

Original Application No 235/05
‘Misc. Petition No. /
Contempt Petition No. /
" Review Application No. /
Applicant(s) Monotosh Das
Respondent (S) Us Oo I. & Ors

Advocate for the Applicant(8) :- .

T e

P.KeDeka , I, H.Laskar, == .~
Ms. I.Krishnatraiya .

Advocate for the Respondent(S):- Railway Counsel

Notes of the Registry / Date @ Order of the Tribunal

12.9.2005/ Present: The Hon'ble Mr. Justice G,

Sivarajan,Vice~Chairman .

The applicant,Pursuant to an
employment notice No.1/2003,applied
for the post of GrOup'D'(Trackman‘)
under the respondents,., His case is
that he had passed the gualifying

Written Examination,Physical efficie-
ncy test and had also appeared before
the respondents for document verifica-
tion.dis grievence is that his name

is not seen in the final select 1list
published by the respondents, It is
his case that he made a representation.
dated 22.8.2005(Annexure-13) before =
the Second respondent on 22.%.2005,

Contd. * o o0
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But the same was not accepted. It is also/stated

that the Office of the Second respondent had orally

- informed the applicant that his name was not inclu=-

ded in the Select list for the reason that there
was dissimilarities in the photograph aubmitted by

him in the application form in the year 2003 with

“that of his recent photograph. The applicant with-

out pursuing the matter before the respondents have
appraoched this Tribunal® for direction to the second

respondent to appoint him in the Group'D’ post

( Trackman ) .

I have heard Mr,-P.K.Deka, learned Counsel
for the applicant and Mr. J.L.Sarkar,learned-Counsei
for the Railways. I am afraid the reliefs sought
for by the applicant cannot be granted in <this
application. If the reason alleged to have been
given by the respondents to the_applicant and
mentioned above is correct, the respondents ought

to have affordedan opportunity to the applicant but
that does not mean that the applicant can straighte-
way approach this Tribunal, If Ehe applicant is so

advised,he can file a fresh representation before

the second respondent within two weeks from today.

If any such representation is filed, the same will

be disposed of by the second respondent by a spea-

king order expéditiOusly . |

The 0.A., is disposed of with the above
observations. The applicant will produce this-
order before the second respondent along with the
representation for compliance .

84/~ Vice Chairman

Date of Applications: 13.9.05
Date on which cony is ready: 13.9.05%
Date on which copy is delivered:13.9.05.



‘gertified to be true Copy

3

‘g:'ﬂ‘

Advocate i ot

B e e el

—

ANNEXURE-Z =20

The Chailirman

Ra17way R@cruitmcna Bpard ,
ati@n Read’, Guwahail - 1,

Subit= Prayaer for Appolntmeat for the p®st of Creuvp-D under
Category Neo, 01 of Employment Notice No, 1/2003

Q

P@zpected Sir.,

fo - It is to bring f@rth to your kind notice that I qualifiad
in the selection fer ¢he pest of Greup-D uwndep Catogexry No. 01 of
Cmploymenc Notice Ne, 1/2003, That afte T pugsling the Wrxitten Exami«
natien , I was call- d for physical EffiCLGnQY Tost under Rel) Ne,
24686652 on 23/06/05 ard alsec qualificd in tha came and thereby T

-

., wag called for document vo riflication on 24/0G6/2005 at 10 A.M,

&
4
4

v
*

‘Datei~ 94/09/p 5

That , thereafter cn declaraticn of %ho result I waa very

much shocked when I feund that my Roll Numbo- was not there in the
result shest ,

Thereafter T approached tha Hon'ble Central Administrative

" Tribunal,Guwahati Bench hrough an Original Appiication being No,

235/2005 and accordingly tho Hom® ble Tribunaol vide 21ts Order dated
12:.9.2005 dispoesed ef he sald Original Application with a directien
to yeu to considexr wmy elaim f@r appointment and pass apprepriate
exder axpeditiously ., I have snclosod a Copy of the Bald Hen'ble Tri-
bunal & Ordaer dated 12,9.2005 with thig application,

Therefore Sir, I pray beforo you to censider my claim and to
take initiative for my appeintment for the abovesaid poat keeping

in viaw that T am a very poor person &nd an eligible candidate for
the pest and had qualified all the qualifying tosts organised by you

for selaction of Candidate for the post of Group-D under CatQQOry

Ne, 01 of Emplbym@nt Notice No, 1/2003 ., If any dissimilarity is there
in my photchaph ag gubmitted in the application form in the year 2003

with that of the recent photegraph , them I may be allowed te clarify

" the same go that I may not be deprivad for getting appoirtment for
this reason ,

This i3 my humble prayer befler Yeu .

, Yeoura, faithfully
| . Sred NMone el Dag

_Addréss_fé#*CbmmunidaEfoﬁo - . { $ris Menotesh Das )

SHRI MONOTOSH DAS Rell No, 24686652

.S/0 Lt, KIRTI CH. DAS
' VILL. BARNIRPAR

P.O. SALCHAPRA
P.S. SILCHAR
DIST. CACHAR , ASSAM

1
]
h
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HA'H' /4/,_)

Na, Oy 2'«' f‘/g S/ RRR/, D | ' S

Ty &HR.!. MONOTOSH E"S

, 8/‘9 XIRTI CHANDEA D&S, » g
.Vl{;,&, RARNIR &R PoDo .SALL, ‘PARAV
' 51@ oilchor, DISTe IACHAR,
Mo PIN i63 814, -
Qi

* Bubte Iy (j@wﬂ"/ﬁréc‘x dated 120922005 in' 04
' Ny, 235065 Shri Manetooh Doze Vg.- Unien
ef Indla & ot ncruo : '

Ro-m Your lotter {representati fon? dated 16, 09,05

ps L

D O M-ua-«-u-u-n-—.

Ln@ Compotent gutharity i,e. Cheirmon,Rellusy Ricrute.

. 9 ' - N 7 . a [ o
rred to: ckovo as® wedl s the judgonentiorder dated 124059302355
in @& Lf))o 2@5/@5 3““‘ .

i‘ . e

: Your caso io Oci&'iiz’zg Qo C@u iceraticn ond irvest?t ’
ga-“%@a,, ‘¥ou will Do indimat &l af tEm declolon Lo-eken

l.;y- Ly Lh@ cm:p ctent o thori tv

‘I‘his is for y@ur inﬁamati@n pleasa,

. e&ﬁ@hllﬁﬁ%f@t
®. . for cmmwm%ﬁw%%

Guwahatd
e C:E’G/ﬂ.eliqmn for his kind information pl@@a%

5

I'd

{ RX Sonowal )
for Chmm&n/RRE/Guwahati
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Y . ANNEXU}?[Z g see s

S CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original ﬁ.pphoatiom Nos. 09} 2005

By

Date of Order : This the 24th January 2000,

The Hon'ble Sri K.V, Sach d“mandﬁa Vice-Charrman,

Sri Monptosh Das

S/o - Lt Kirti Ch. Das
© Rjo - Vill. - Barnipar

P.O. Salchapra

P.S. - Silchar

District ~ Cachar, Assam. ‘
' ..+ Apphcant

A

Ey Amﬂc—am Mr.. P.K. Deka, Mr. LH. Laskar and Mr. 7. Krishnatiya,

- WYersus -~

' Union of India,

: ﬁ Represented by the reneral | Man ager,
‘ E‘*‘{.b Railway,

Laew Maligaon, Guwahati - 1, Asgam.

s

2. The Chairman,
Railway Recruitment Board (RRB),

Guwahati, Station Road, Panbazar,
Guwahati~ 1.

The Assistant Secretary, -

[tor the Chairman,

Raﬂway Rccru*tment Board, Station Road,
uwanam - 1. :

The Divisional Personal Ofiicer,
Lumding Division, N.F. Railway,
Lumding, Dist. - Nagaon, Assam.

. Respondents

By Dr. J.L.“‘ Siarkaf, Railway Stating Counsel.

QQVOCQgg

i
|
}
{
i
|
1
!

gertified to be true Copy .

~d 4~
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ORDER [{ORAL)

SNARA,JAN. (V.C.)
g R =

‘I

‘The claim of the applicant is that he appeared for

written test for the post of Group - D (Trackman). under the

iCategory No. 01 advertisement ‘published in the Employment

'5Noi’_we No. 1/2003 in the year 200’\ According to the applicant, the
- R R [
i respomi nt No. 3 issued call letter for physical efliciency test and

the apphcant successfully pessed the test. Another call letter was
issued by the Respondent No. 3 vide letter No. RRB/G/41/10 date

23.06.2005 for document verification. The aepplicant appearved in

A
o~

the test. A list of candidates in the Employment News dated

06.12.2005 was published. But the applicant’s name was not found

T pAMinig NG, in the list. He aubm;.tted representation dated 22.0&2005 to allow

dzsposed of t the O.A. d? recting the rr—bpondﬁnts to dispose of the
B "epresez«ﬁahon if so filed by the applicant afresh, by a speaking
order. Aa per direction of t}ns Hom'ble Tribunal, the applicant

Bubmitted a representation dated 16.09.2005. But on OJ 10. ’)003

‘ though a letter was 1ecuvr,d from the Respondent No. 3 that tiie

O

" applicant’s cese is being considered  and investigated by the
_ .

_ competent authority, nothing is heard so far. ‘Aggrieved by the

said ] umcuon the apphvax t has filed this O.A. seeking the following
xehef -‘_.3' . T 7!'

Pl ) - /
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{(b)  Any orderforders or diection as Your
Lordalips may deam fit and proper nndd W

sccordance with law in order 1o give full
relief to the applicant.”

2. - Mr. PK. Deka, learned couunsel for the applicant

submits that as per direction of this Hon'ble Tribunal, the applicant

had filed representation before the concerned respondent, which s

'
t

yet to be disposed of. Conmsel further submits that he will be

i
.

satished if a direction is givenr © the concerned respoudent” to

dispose of the yeprescntation  filed by the applicant, DrooJul.

Sarkar, learned stendmg counsel for the Railways subuite, that he

has no objection - in adopting such course of action.

13, In the interest of justice, this® Court directs the

Chairman, Railway Recruitinent Board, NI Railway, Malgaon

‘and/or any other competent authority to dispose of the

representation by a speaking order intimating the position to the
applicant within a period of three (3} months from the date of

receipt of this order.

The O.A. is disposed ol as above at the admission stage itscl.
In the circunstances of the case, there shall, however, be no order

o conls. B .
as 1o cosls 1/ VICE CHATHN AN

pate of Application 3o [y ; /0 o
vapte on Whith copy oready o 2.%/.

Sate 0p Whieh COpY fo Cudjueret
Partifiec o be te ey

ﬁé}\%m : ;7 ‘
o
el
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ANNEXURE- 6
B &

Regd with A/D.

Railway Recruitment Board , Guwahati .
Dt. 12.04,06

15 &

No. RRB-0A/235/05/MD

Shri Monotosh Das ,
8/0 Late Kirti Das ,
R/0-Vill. Barnipar

Dist.~ Cachar ,Assam .
Sub:~ Original Application No. 09/2006 .

Ref:- Hon'ble Vice Chairman, CAT/Guwahati's

Order dated 24/01/06 .

— — i o . - -

In reference to the above , the Original application

aubmitted by you alongwith the Hon'ble CAT/CHY'W order dated
' 24/1/06, Your application was put up to the competent authority ,
Respondent No., 2 ( Chairman/RRB/Guwahati) , his speaking order
'passed on 10/04/06 is enclosed herewith for your information please.

Please note that , with the speaking order of the competent

authority, your Original application has been disposed of .

54/~

nclo ¢ One
12/4/06

L)

( R.K. Sonowal )
Secretary

For Chairman/RRB/Guwahati .

Copy to ¢ APO/ Legal Cell for information and necessary action

please .

For Chairman ¥ RRB/Guwahati .
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RAIIWAY RECRUITMENT BOARD :3: GUWAHATI .

¢

Sub:- 0.A, No. 09/2006 of Hon'ble CAT Guwahati and order of

OAT Guwahati , Dated 24/01/2006 .

Refi- Your Application dated 09/012001 .

The Hon'ble CAT , Guwahati order dated 24/01/2005 in the

OA No. of 09/2006 . has been carefully gone through  bym the
undersigned and after due consideration the undersigned passes

the following order .

1, While verifying the original Documents of Sri Monotosh Das ,

Salchapré,

§/0 Late Kirti Ch. Das , R/O- Vill.Barnipar , P.O.
P.S.~ Silchar , District-Cachar, Assam there had been some
doubt about the handwritings of the Original Appligation form
of the petitioner in response to the Centralized Employment

Notice of 1/2003 with reference to the handwritings of the

particulars filled up by Shri Monotosh Das in the Office of

RRB/Guwahati on 24/06/2005 before verification of documents.

'2; As such for further verification of handwritings of Shri-

Monotosh Das also taken on the very date as at taken of

sample with his clear signature and thumb impression .

3. For conformation of the dis-similarity of the handwritings

of Shri Monotosh Das at different places in different times
the case was referred to The Director of Forensic Laboratory;

Government of Assam , Kahalipara , Guwahati - 19 .

4. In the report received from the Director of Forensic Labcra-
tory vide his letter No. FSL, 1208/05-06/239 dated 24/03/2006_

{ conformed that
{ (2a) hand writings of the person , who reported for verifi-

cation of documents on 24/06/2005 and the handwritings of
Xk .
the person who actually appeared in the Written Examination

held on 12/12/04 is same .




'\.._ A

— RF—
o
-2 - :

(p) hand writings of the person, who reported for verification of

documents on 24/06/2005 and the handwritings in the Original appli-
(’-/" V
cation are not same , ' T

/

5. It has been specifically pointed out in the Centralized Notice

No. 1/2003 directing to all the candidates who desired to apply"

 in response to theEmployment Notice of 1/2003 -that He/She should

fill up his/her application format in his/her own hand writings .

But in this particular case the persob who appeared in the written

examination and appereaa on 24/06/2005 for verlflcatlon of Original

Documents is not the same person. As per guidelines to the candida-~

zes in the Centralized "Employment 2 Notice, this is the false/ mis-
statement declared by the candidate himself in the original appll—

/ cation form which tantamOunt cancellatlon of hlS candidature .

; In view of the facts narrated above the candldature of the Orlolnal

applicant ( Shri Monotosh Das, $/0 Late Kirti Ch. Das ) is treated

as cancelled .

Please communicate the Order to the Applicant .

P
Secretary
sa/-
RRB/Guwahati ' 10/4/2006 .
Chairman '
54/~ RRB/Guwahati .
10/4/06 - .
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Monoto e Dad.

District (ACHAR VAKALATNAMA
N\/ "‘HE CENTRAL, }él)mw/s?/zﬁ’*lvg Z'QJBUNAL

| - Gr0wrhT] BENCH - :
f"- . “ - oy rlg‘ NO ' ,7/% /Mé

Sw Menotard. Ly fpclen
' Petitioner

1

S&u

Versus

R dent
ke Union f Gpal 800, it

*

ents that above.named ‘ 14W

n””ﬁ(; “héreby™ ﬁb‘rﬁiﬁé’ié‘,‘”é'ﬁltﬁgte and appoint thi“_..e...K-M. IH{LM <( __________

’ Advocate and such of the undermentioned
thls Vakalatnama to be myjour true and lawful Advocates to appear
ie matter noted above and in connection therewith and for that purpose
._cr in that connection including depositing or drawing money, filing in
eeds of composition etc. for mefus and on myjour behalf and I/we agree
sl acts so done by the said Advocates as minefours to all intents and
j Sn-paymcnt of the stipulated fee in full, no Advocate will be bound to

= ,our behalf.

PR Y R
=

(R

T PO ——
In witness wheréof I/we hereunto set myjour hand this ‘?QM
day of MA/\/ 2004
ADVOCATES

M. A, Laskar ' v I. H, Laskar

B. L. Singh /P. K. Deka
And Accepted
Advocate \g' 06

Mr, Sr. Advocate

Received from the executant,
Satisfied and accepted.

st

Advocate

59.05. b

leads mefus in this case,

Advocate
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VAKALATNAWMA

IN THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL
: - GUWAHATI BENCH, GUWAHATI .

OA No. 122 of 2006

Sri Manotosh Das ... Applicants

_ Versus | .
U.0.1.& Ors ceeceenennen RESPONdents

;

- 1Me Sri_Jiban Jyoti Borah, Chairman, Raitway Recruitment Board Guwahati of the
Northeast Frontier Raway Administration, who is also ex- officio authorised to act for and on
behalf of the Union.of India as representing the Northeast Frontier Raiway Administration
do ‘hereby appoint andauthorised- Smt B, Devi_ Railway Advocate Guwahati to appear,

-“act, apply, plead in and prosecute the above described suitfappeal/proceedings on behalf of the
. “Union of India to file and take back document, fo accept processes of the court to appoint and
instruct counsel, Advocate or pleader, to withdraw and deposit moneys and generally to
represent the Union of India in the above described suit/appeal proceedings and to do all things
-~ incidental fo such appearing, acting, applying, pleading and presenting for the Union of India
SUBJECT NEVERTHELESS to the condition that unless express authorily in that behalf has
- previously been obtained from the appropriate - officer of the Govt. of India, the said
Counsel/Advocate/Pleader or any counsel, Advocate or Pleader appointed by him shall not
withdraw or withdraw from or abandon wholly or pardly the suilt/appeal/claim/defense/
proceedings against all or any defendants/respondents/ appellanis/ plaintiffs/opposite parties or
~enter into agreement, setflement or compromise hereby the suit/appeal/proceedings isfare
wholly or partly adjusted or refer all or any matter or matters arising out in dispute therein to

arbitration PROVIDED THAT IN exceptional circumstances when there is not sufficient timeto .

consult such appropriate officer of the Gowt. of India and on omission to settle or compromise

would be definitely prejudicial to the interest of the Govt. of India the said Pleader/Advocate or

Counsel may enter into any agreement, setlement or compromise whereby the suit/ appeal

proceedings isfare wholly “or parlly adjusted: and in every such case the said
. counselfadvocate/pleader shall record and communicate forthwith to the said officer the special
\ reasons for entering into the agreement, setflement or compromise.

I hereby agrée'. o ratify all acts done by the aforesaid Smt B Devi
iway Advocate, Guwahati in pursuance of the authority.

" INWITNESS WHERE OF ‘THOSE'presents are duly executed for and on behalf of the

Umnqugms ‘ day of : 2006
D L |
‘ ﬁjh’;J9/o " FORANDONS 1£5¥?§%0FN@A
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:
GUWAHATI BENCH AT GUWAHATI -

0.A. No. 122 of 2006

. / )
Shri Monotosh Das  ................Applicant
-Vs-
Union of India & others.............. Respondents.

WRITTEN STATEMENTS ON BEHALF OF THE

RESPONDENTS.
The Written statements of the Respondents are as

ollows : - |
1. . Tha a copy of the Original Application No. 122/06( herein after

referred to as the “ application” has been served upon the respondents . The
respondents have gone through the same aﬁd understood the contents thereof.
2 That save and except the statements which are specifically admitted
by the respondents , the rest of the statements made in the application may be
treated as dented. | _ .
3. That the statements made in paragraph 1,2,3&‘4 to the application
the answering respondent has no comment uriless contrary to the records.

Contral Adiwuistiative 1ibum" R * (' j}?
3' {} ?.!l‘. r‘ T Fy 3 S\ @

=\
%{wt F 1Y © ¥ v -

4. That in  repard to the statements made in paragraph 5 to the

application the answering Iespondm begs to state that az per communication
contained in the letter vide No. OA/235/05/RRB/MD dated 3.10.05 issued by

the Charman , RRB, Guwahaty, the applicant was intimated that s case

will be considered after due investigation as to the genuineness of his
handwriting and the final decision will be taken by the competent authornity.

5. That in repard to the statements made in paragraph 6 to the
application the answering respondent begs to state that since there has been
some doubt about the handwntings of the applicant at different tumes and in

~ different places in the process of appointment which compelled the authority

to refer the subject case to the Forensic Laboratory for proper scientific
investipation by the experts to that effect. Hence the delay has been caused in



part of the respondents to dispose of the applicant’s case as directed by the
Hon ble Tribunal . |
6. That with frepard to the statements made in paragraph 7 to the

application the answering respondent has no comment .

7. That with repard to the averments made in paragraph & to the

application the deponent begs to state that since reasonable suspecion had
atisen as to the genuineness of h:mdwnﬁng of the applicant at different stages
of recruitment . so in order to make confirmation to that effect the
respondent/ competent authority had to take opinion from the Forensic
Departtnent , Assam, Kahilipara , Guwahati . As per findings of the Forensic
Department the respondent had to take decision which resulted in passing the
speaking order by the respondent dated 10.6.2006.
8. That the statements made in paragraph ¢ to the application are
untrue allegatién and not admitted by the deponent. In pursuance of the
report of the FSL it appears that the person who had originally filled up the ! i
Application Formal in response to Cem,rahzed Notice No. 1/2003 is not the
same person who had appeared in the written examination as well as on the
day of verification of original documents. The respondent is guided by the
expert , FSL hence the question of illegality and arbitrariness 15 out of tune.
The respondent has no il motive to depnve a candidate umeasonably
dehoring the rules of proceduse. |

All the relevant documents are enclosed herewith and marked

wm ANNEXURE-A, B ,C, D, E, F, G, H I & Jrespectively.
9. That the statements that averred in paragraph 10 to the application
are not correct and the same are unacceptable at all. It is pertinent to mention
that on the day of verification of documents a self-declaration with full
particutars of the candidate has been taken to aw %nmon From

—

——

the writings of the orginal applicatiof “Form, written examination and
document verification it cast serious doubt as to the penuineness of the
hmdwriiiﬁg‘ of the person who wrote these papers which compelled the
authority to get it confirmed through the opinion of the Expert, FSL, Govt. of
Assam. As per findings of the FSL the candidature of the applicant has been



&
> ’
tejected and not found ehpible. Further it is brought to the notice of the ﬁ"f i g_ S
. . , ORI DB
Hon'ble Tribunal that the main aims and objectives of RRB/GHY is to select a ¢ N &.
genuine person if he 15 one and same person in all the occasions till the f‘)

recruitment process 15 over. In the above pretext it can not be zaid to be -
illegal deprivation of the applicant from getting selection for appointment.

10. That the staterents made in paragraph 11 to the application are not
admitted by the answering respondent which are chilly pleas only to attract
the sympathy of the Hon ble Tribunal.

11.  That the statements made in paragraphs 12,1314 and 15 are not
acceptable by the respondent. From the facts and circumstances quoted above,
there is no reason for violation of fundamental rights as alleped by the
applicant. |

12. That the applicant is not entitled to any relief as claimed by him.

13. That the Application Form alleged to have filled up by the applicant
itself is defective as the applicant’s name has not been written in coluran No.1
of the Application Form .

14. That it is imperative that in each and every Advertisement it is
specifically directed to all the candidates to fill up the original application
format in histher own handwriting . |

15. That the application filed by the applicant is devoid of merit and
as such not tenable in the eye of law and liable to be dismissed .

16. That the respondent has rightly passed the order and there is no
impediment , infimity and illepality to be interfered by the Hon'ble
Tribunal.

17. That in  any view of the matter raised in the application and the
reasons set forth thereon , _tl}ere cannot be any cause of action against the
respondents at all and the application is liable to be dismissed with cost.




In the premi?se.s aforesaid | it is, therefore, prayed that
Your Lordships would be pleased to peruse the records
and after hearing the parties be pleased io dismiss the
application with cost. And pass such other orders/orders
as to the Hon'ble Court may deermn fit and proper |
considering the facts and circumstances of the case and
for the ends of justice.
And for this the humble respondent as in duty bond shall ever pray.

VERIFICATION
LSt fobom ot B Sonof | tesident
of ‘%,‘WD\WH at present working as the
Chonnm~— , RR.B. ., Guwahati being competent and

duly authorised to sign this verification do hereby solemnly affiern and state
that the statements made in paragraph 1,2,34,5,6,7.8. 9 ,10 & 11 are true
to my knowiedge and behef , and the rests are my humbie submission
before this Mon ble Tribunal. 1 have not suppressed any mamﬁal fact.

And 1 sign this verification on this day of Oct, 2006 at

Guwahats.
Wﬂn 9@‘/){ Pk
BQEE o“
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e P2 E Lt
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